| The creditors of Nysa Communications Private Limited are hereby called upon to submit th
- with proof on or before 02.10.2023 to the Interim Resolution Professional at the address
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PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
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professional, as registered with the board | New Delhi-110005 India

E-mail: parakh.rajesh@gmail.com
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RELEVANT PARTICULARS 1.|praReTTImR BT FFreragFfreera uzac forfics
1. |Name of Corporate Debtor NYSA COMMUNICATIONS PRIVATE LIMITED 2 |aReearD Frrm @ Al |16 s18&, 2008
2. |Date of incorporation of Corporate Debtor | 16.04.2008 3, | wrrferesvor foraas FHURE WRER 2ifs HerEte, TEE 3% ??w‘h
3. | Authority under which Corporate Debtor is | Registrar of Compani8s, NCT of Delhi e Frrfia / opfiega 8
incorporated / registered 4| PR dTER B BRe UEAT  (U72900DL2008PTC176818
4.|Corporate Identity No. / Limited Liability | U72900DL2008PTC176819 i / <hf s wger He
Identification No. of Corporate Debtor 5. | prave SRR & Yuliga srafag ad (d5figa srafa: vedn #hae, vs—1s,
5. |Address of the registered office and Registered Office: First Floor, F-18, el R ) erw | fagr, fera A, Refi-110002
principal office (if any) of Corporate Debtor | Preet Vihar, Vikas Marg, Delhi- 110092 6. | PTORE TR & Hae ¥ 3o ey |18 Fadey, 2023
6.t commencement date in 18.09.2023 IfeTHaT IR farfer
| {respect of Corporate Debtor 7. | oTe ST e AhaTS |16 ATH, 2024 (18 fdaR 2023F
7.{Estimated date of closure of insolvency | 16.03.2024 (180 days commencing T ) gargAT fafer I B 180 &)
- ::Mm""mss from 18.09.2023) 8. |TaRTE AT B EIH TSI 2T BHTR TIRE
-{Name and Registration number ofthe | Rajesh Kumar Parakh TR VT ST ST ST [qGof. G - IRBUIPA-D0/IP-00Z7 220471310516
insolv fessional acting as Interim | Reg. No.: IBBI/IPA-001/IP- - ST i A
Resoiuon Professonsl AFA Valid upto: 18-Febl-2é)2042 rEYTIBIESNS TR TR |SCPY 6TV 2024 A AR
9, | Address & email of the interim resolution | 5/51,2nd Floor, WEA, Karol Bagh 9.| fARA HHI Ul PTUMIARS / 51, GH Ho7c, SHHEQ, DI 1T

E—a, wafrasATelag & % fRssii—1100059Rd

BRI ‘parakh.rajesh@gmazail.com

. |ordered the commencement of a corporate insolvency resolution process of Nysa Communications
.~ Private Limited vide Order dated 18.09.2023.
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| Thefinancial creditors shall submit their claims with proof by electronic means only. Alfother
submit the claims with proofin person, by post or by electronic means. !\/uf;b
Submission of false or misleading proofs of claim shall attract penalties.

S A Rajesh Kumar
Date : 21.09.2023
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10| Address and e-mail to be used for 5/51,2nd Floor, WEA, Karol Bagh 10) SR FHIET M T, 5/ 51, T AT, TYET, HIe 91T
comespondence with the Interim New Delhi-110005 India AR 3 TG, TR E—AA [ fResii—110005 ¥R
Resolution Professional E-mail: cirp.nysa@gmail.com $9d cirp.nysa@gmail.com
11| Last date for submission of claims 02.10.2023 1| Srarega v egefomfafy o2 sraea, 2023
12| Classes of creditors, if any, under clause (b) [Not Applicable 12 SFETRA WA MBIl §RITRT 21 B [T 7T
of sub-section (6A) of section 21, ascertained 4TU-HRI (6F) & Faifol (@) Daga
by the Interim Resolution Professional IR oFeRi 9 A, IR B
13| Names of insolvency professionals identified| Not Applicable 13 fordit anef) ¥ oeR} @ st URRR & (AR 81
toactasauthorised of creditors HH SR G 5 R T e e
inaclass three names for each class) TR & T (el A s Ry )
14 (a) Relevant forms and . (a) Web link: https://ibbi.gov.inhome/downloads 14| (@) Faa T AR () 9 Fei: hitps:/fibbi.gov.in/home/downloads
{b) ?rgi:ilvsag ba‘;ﬂalgnzed representatives | (b) Details of authorized representative: NA (@) iy s frest () T SRR T R e
Notice is hereby given that the National Company Law Tribunal, New Dethi Bench at New Delhi has

( Interim Resolution Professional for Nysa Communications Private Limite
~ |Place: New Delhi Regn. No.: IBBI/IPA-001/IP-00272/2017-18/10516
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